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CP NO.106/ND/2012

Sh. Ashish Kumar Srivastava, Advocate for the petitioner. Dr. Pawan Jaiswal,

PCMA for the respondent.

Ld. Counsel for the petitioner informs by producing a cep'y of the order passed
by Hon’ble Supreme Court dated 06.10.2017 stating such the Hon’ble Supreme
Court has now plqased to grant further two weeks GX’[EI‘]SiDI‘lI, this fact is confirmed
by Ld. PCMA. Therefore, the case now is fixed for completing the task of the
inspection within stipulated period and to submit its report further independent

report by Commissioner as well from the observer, RD(NR).

The matter be listed on 9" November, 2017.
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Dated:13.10.2017 H.P. Chaturvedi, Member (Judicial)
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